
HIGH COURT FOR THE STATE OF TELAN.GANA AT HYDERABAD
rr'\''r vYv"' 

(specialoriginal Jurisdiction)

wEDNESDAY, rHE rENrH DAY-gllLllL
rWO TTIOUSNND AND TWENTY FOUR

[ 33e3 ]

...PETITIONER

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

THE HON'BLE SRI JUSTIJP ANIL KUMAR JUKANTT

PRESENT

WRIT PETITION No.s986 0F 2011

fi3fls"i\il131?31'f{:.,ui?'0L,?l r?933=f,t 
vears' Fi/o Ravaparthv virrase' Parkar

Between:

AND
I Pitta Ravinder (Died)

...COMPLAINANT/RESPONDENT

2. The Lokayukta of Andhra Pradesh' Hyderabad ' Rep' by its Registrar'

.lL""J,"H?!niE?1"&7n,f""r?""f 'Sl"^Ur:l$r'ji;#llilTl"ii,#it:#3ili

4, The Government of. Andhra Pradesh' Revenue Department' Secretariat'

" Hvi"Ir[li"'n"p. uv lts Principal secretary'

5. The District Collector, Warangal'

6. The Director General of Vigilance & Enforcement' Hyderabad'

7. The Addl. Director General of Police' CBCID' Hyderabad

...RESPONDENTS

PetitionunderArticle226oftheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a Writ of Certiorari' calling for the records relating to Complaint

No.'l 176/2009/81, on the file of Hon'ble Lokayukta' 2nd respondent herein' the

2nd respondent might have directed the respondents 4 to 7 to conduct enquiry and



submit report about Petitioner age, basing on the report submitted by the Sth

respondent, 4th r:r;pondent recommended for cancellation of Petitioner FF

Pension, accordingli the 3rd respondent cancelled Petitioner pension vide Letter

No.11216299197-FFll'lCl da[ed.02.12.2010, without giving any notice or opportunity

to Petitioner, withou following due process of law as illegal, arbitrary, unjust, in

gross violation of the principles of natural justice and also in violation of Article 14

and 16 of the con ;titution of lndia and after perusing the same quash the

Complaint No.1176/11009/81, dated 01-02-2011, on the file of Honble Lokayukta,

2nd respondent h,:r'ein,' and also cancellation Letter No.1 12t6299197 -FFIHCI,

dated.02-12-2010, issued by the 3rd respondent, and restore petitioner pension

granted under sss trrension Scheme, with all consequential benefits or otherwise

Petitioner will suffer s erious loss and great hardship.

l.A. NO: 3 OF 2011(WPMP. NO: 7448 OF 201 't I

Petition under Section 15'1 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to grant

interim stay of all lurther proceedings in complaint No. 1 1 76/2009/B.l dated

01 .02.2011, passecl by Hon'ble Lokayukta, the 2nd respondent, herein pending

disposal of the Writ Petition.

Counsel for the Petitioner: Ms. HEMA BTNDHU KARUTURI REPRESENTING
SRI. KOWTURU PAVAN KUMAR

Counsel for the Rer;Jrondent No.1: SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Re:;pondent Nos.4 & S: Gp FOR REVENUE

Counsel for the Res;;rondent Nos.6 & 7: Gp FOR HOME

The Court made ther'bllowing: ORDER

'"v/
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tl THE HON'BLE THE CHIEF JUSTICE ALOKARADHE
AND

THE HON'BLE SHRI JUSTICE ANIL KUMAR JUKANTI

WRIT PETITION No. 5986 of2011

ORDER: (Per ttrc Hon'ble the Chief Justice Alok Aradhe)

Ms. Hema Bindhu Karuturi, learned counsel represents

Mr. Kowturu Pavan Kumar, learned counsel for petitioner

2.Inthiswritpetition,thepetitionerhasassailedthevalidity

of order dated O1.02.2011 passed by Lokayukta by which the

Lokay'ukta has entertained the complaint frled by respondent

No.1 and has directed that the freedom hghters'pension granted

to respondent No.1 be calcelled.

3. Section 7 of the Telangana Lokayukta Act, 1983, which

provides for the matters which may be investigated by Lokayukta

or Upa-Lokayukta, reads as under:

"7. (1) Subject to the provisions of this Act, the Lokayukta

may investigate any action which is taken by, or w'ith the

general or specihc approval of, or at the behest of,-

(i) a Minister or a Secretar5r; or

(ii) a Member of either House of the State Legrslature;
or

(iii) a Mayor of the Municipal Corporation constituted

a
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by or rrtrder the relevant 1aw for the timc being in force, or

(i: i- a) 11 Vice Chalcellor or a Registrar of a
Univerr;i y;

(i..) any other public servant_, belonging to such clerss or
scction of public servants, as may be notified b1, the
Governrr ent in this behalf after consultation with the
l,okayrkta, in aly case where a complaint involvin g an
allegatic:r is made in respect of such ,"iiorr, o, such action
can be or could have been, in the opinion of the Lokayukta,
the suLj|cr of arl alJegarion.

(2) Subject to the provisions of this Act, the Upa_
Lokayr k a may investigate any action which is taken try, or
with the general or specihc approval of, any public servant,
other thzu'r those referred to in sub section (i), in any case
w^here_e- :omplaint involving an allegation is made in respect
of such z-ction, or such action can be or could have been, inthe opirion of the Upa-Lokayukta, the subject of an
allegatirxr.

(31 Notwithstanding anything in sub-section (2). the
Lokayrrlct a may, for reasons to be recorded in writing,
investigare any allegation in respect of an action which miv
be investigated by the Upa-Lokayrrkta under that subl
section, rhether or not complaint has been made to the
Lokay-ulrta in respect of such action.

(4) ',Vhere two or more Upa-Lokay.uktas are appojnted
under thLs Act, the Lokay.ukta may by general oi'special
order, irs,sign to each of them matters which man, be
investigitted by them under this Act:

Pror ided that no investigation made by the Upa-
Lokayul.:t I under this Act and no action taken or thing done
by him in respect of such investigation shall be called inquestior tn the ground only that such investigation relates
to a matt( r which is not assigned to him bv such order,,,

4. Thus, f:om a perusal of the a_foresaicl provision, it is

evident that the Lokayukta has no power to deal with the

grievance u/i1.t regard to cancellation of freedom fighters,

t
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5. Therefore, the order dated Ol '02'2OI1 passed by

Lokayukta is Per se without jurisdiction and the same is

quashed.

In the result, the writ petition is allowed'

Miscellaneous petitions, pending if any, stand closed' No

SD/ N
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order as to costs.

/ l[3"tsfsi]'ii:6,i"ffii3i8,",i,'i,fi3'il?oyJ:Hil t[:1?HR"'#"="#fi /' i;;itrousana and TwentY Four' t

'^lti"*t i=-HfSrAtR
\,

SECTION OFFICER

To,
1. The Registrar, Lokayukta of Andhra Pradesh' Hyderabad'

'IL""J*H?1n33?!'517n,i".rg""i:'gl'^Ur:L$ri%#lLTl"i""-!it3"ff 
sn::

3. The Principal Secretary' Government of Andhra Pradesh' Revenue

" o"iurir"nilSecretariat, Hyderabad'

4. The District Collector, Warangal

5. The Director General of Vigilance & Enforcement' Hyderabad'

6. The Addl. Director General of Police' CBCID' Hyderabad'

7. One CC to SRI KOWTURU PAVAN KUMAR' Advocate [OPUC]

B. One CC to SRI GADI PRAVEEN KUMAR' Deputy Solicitor General of lndia

loPUCl

I Two CCs to GP for Revenue' High Court for the State of Telangana at

HYderabad [OUT]

10.Two CCs to GP for Home' High Court for the State of Telangana at

Hyderabad [OUT]

11.Two CD CoPies

MP
GJP

l



HIGH COURT

DATED:1010412024
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ORDER

WP.No.5986 of 2011

ALLOWING THE WRIT PETITION
WITHOUT COSTS


